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*“That the Bill further to amen#i
the Constitution of India be refer-
red to a Joint Committee of the
Houses consisting of 45 members,
80 from this House, namely:—

Shri 5. V. Krishnamoorthy

Rao; Shri Bibhuti Mishra; Shri
Sachindra Chaudhuri; Shri Sur-
endranath Dwivedy; Shri A. K.
Gopalan; Shri Kashi Pam Gupis;
Shri Arnsar Harvani; Shri Harish
Chandra Heda; Shri  Hem Raj;
Shri  Ajit Prasad Jain; %hri
S. Kandappan; Shri Cherian
J. Kappen; Shri L. D. Kotok::
Shri Lali Scn, Sirp Hinckrushng
Mahatab:; Shri Jaswanira; Mehta:
Shri  Bibuihendra Misra; Fhii
Purushottam~as R. Patel: Shri
T A Psatil: Shri A. V. Rarhavan;
Shri Raghunath Singh; Chowdhry
Ram Srw-k Singh.  Bhola Raut:
" Dr. L. M. Singhvi; Shri M. P.
Swamv: Shri U. M. Triverli; Shr
Radhelal Vvas;  Shri Balkrishn
Waenik: Shri Ram Sewsk Yadav;
and Shri Asoke K. Sen.
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Biiri Morarka: So far ag this Com-
mittee is concerned, i follows up
every assurince which is given on
the floor of the House, and from time
#0 time it keeps on reminding the
Ministry of Parliamentary Affairs
and through them the concerned
Minictry bt it is uo to the Govern-
ment to fulfil the assurance.

Mr. Speaker: The Committee might
now take that up, and see that this
is complieg with ag early ag possi-
ble. ang 15 from Rezjva Sabha:

_— that in order to constitnte « A
ting of the Joint Commiitee the
quorum shall be cne third of the
total number of members of the
Joint Committee;

1231 hrs,

_FUBLIC ACCOUNTS COMMITTEE
Frrreent REPORT

Bhri Tyagi (Dehra Dun): 1 beg to
present the Fifteenth Report of the
Public Accounts Committve on  the
Audit Report on the A._:unt
the Damodar Valley Corporation for ing to Parliamentary Committees
the year 19681-62. shall apoly with such wvariations
—_— and modifications as the Speaker

may make; and

that the Committee shall make a
report to this House by the last
dav of the first week of the mext
session;

that in other respects the lules
of Procedure of this House relat-

1231} hre

CONSTITUTION (SEVENTEENTH
AMENDMENT) Bi l—contd.

that this House recommends e
Raiya Sabha that Rajya Sahha de
join the said Joint Committee and
commuanicate to this House the
nameg of 15 members Lo be appoin-
ted by Rajya Sabha to the Joim
Committer.”

Mr. Speaker: Further considera-
tion of the following motion moved
by Shri Asok: K. S@n op the 18th
Septembier, 1963, namclyi—
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Out of geven hours allotted, 2 hours
88 minutes have been taken; 4 hours
ang 5 minutes remain.

Shri Nath Pal (Rajapur): May I
goek a clarification? We have been
consistently waiting for the beginning
of the debate on the NEFA report. It
wag originally scheduled for yester-
day. Will you kindly advise us when
it will be taken up because tomorrow
happens to be Private Members day?
Your puidance will be very useful

Mr. Speaker: I expect to take it
ap immediately after we flnish this.

Shri Hari Vishmu Kamath (Hosh-
angabad): That is by 430,

Mr. Speaker: I will take care to
see that thig is finished by that time.

Bhri Hari Vishnu Kamath: Will
the House be sitting beyond 57

Mr. Sneaker: We have got the half
Rour discussion

Shri Todrait Gupta (Calcutta
Bouthwesti- The tnotal time far die
eussinn of the NEFA report is  five
hours. Tomorrow we have Private
Members’ business ac Shri Nath Pai
pointed out. How is it proposed to
get these flve hours?

Mr. Speaker: We
also.

have Saturday

Shri Indrajit Gupta: So, we will
earry on tomorrow and on Saturday?

Mr. Speaker: Or, if the Members
desire. we might carry on with this
Business tomorrow, and put the non-
official busin~ss the next dav. We
ean take up non-official business on
that day.

Bhrimati Renn Chakravartty
(Barrackpore): No, Sir. Till now 1
have been one of those who alwavs
oponse tinkering with non-official
business. Althongh the NEFA debate
i verv immortant once wa do  this
there will be no end to this. We will
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always try to push out
business.
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non-offcial

_Mr. Speaker: Just as the Hous

likes.

Shrimats Renn Chakravartty:
Of course, the House and the majo-
rity party, the Congress Party cam
dp what they like. But T feel that
non official business should not be
touchcd. We have never done it be-
fore.

Shri Havi Vishoo Kamath: May I
submit that besides this NEFA de-
bate, there are two other items.

Mr. Speaker: That i different al
together.

Shri Hari Vishnu Kamath: Abost
NEFA enquiry, T have been pres—
<ing from the beginning that we
ahoulj have more than one day.

My, Speaker: We will see thad
when we begin it. Time is not beint
fixed now.

Sket fzr: Vishnu Kamath: Wikl
start today?

Mr. Speaker: Yes; that is what T
am saying.

Shri Sorendranaty Dwivedy (Kei-
drapara): There is considerable
foree in what Shrimati Reau Chak-
ravartty said. Since the NEFA debate
hag to go on for the whole day, we
mu-t decide about the mnon-official
bnsine-s; if we decide to take it up
positivaly on Saturday  at 230 we
can do like that.

Mr. Speaker: But if the House »
divided, T will atvise the hon. Mem-
hor ‘o %o as it is put down already.’
Now, Shri A. C. Guha.

Shri A. €. Gnha (Barasat): M.
Soeaker, 1 rise to support the motios
for rafering the 1Tth Con-titutioz
(Amendm-nt) Bl to *he Join: Com-
mittze. Thiz B i° intende” o 'm
piement the policy of th, Congres
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which was drawn even before the
Independeace of India had been
achieved. Even in the 1047 election
manifasio, Congress had certain pro-
posals for effecting agrarian reforms.
For implementing that policy » com-
mittee was get up by the All India
Congress Committes in 1848 and
Prof. Ranga was a member of that
committee. Yesterday, Prof. Ranga
expressei vehement opposition to the
provisions of this BilL His opposi-
tion is not a new thing Evep in that
committee, he submitted a note of
dissent recording hisg difference with
the approach and recommendations
of that committes. It may be rele-
vant to read out a few lines from
that report—*"The Congress in its
election manifesto and the report of
the economic programme committee
has declared that it is in favour of
elimination of intermediaries bet-
ween the State and the tiller. Even
after the abolition of the zamindari,
there would remain a laree element
of non cultivating interests. The Jand
commitee of the Congress was
strongly of the opinion that in the
agrarian economy of India there is
no place for any intermediaries and
lanq4 must belong to the tiller. This
eommitee has, therefore, recom-
mended that in future sub-letting of
land would be prohibited except in
coerg ~f widows miners and  other
disableq persons”™ The Constitution
was amended twice with regard to
this matter. Articles 31A and 31B
wore put in to give effect to the re-
eommendations of this committes or
to implement the agratian policy of
the Government of India.

Shri Ranga (Chittoor): I  would
like to offer a personal explanation.
1 woulq like to know whether my
hon, friend said that I agreel with
the majority report.

Shri A. C. Guha: I have already
gtated that his difference op ~ this
matter is not just now. It war there
even in 1948 ang in 1943, and he had
submitted a note of distent to that
oommittee,
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Eh¥l Ranga: I had made it very
clear. In fact, T was one of the very
fewr people in this courtry who took
up this question of elimination of
intermediaries between the Govern-
ment and the actual tiller. I also re-
joiced in the elimlnatioa process.
But I have alwayg laid stress cn the
fact that the actua! tiller of the soil
who happens to be a peazant pro-
prietor should not be eliminated and
he should be helped. hiv complaint
now is that this Bi'l sceks to weaken
that right to ownership of land,

Bhri A, C. Guha: I v'as only stat-
ing that Shri Ranga hzq¢ becn con-
gistent all through in his oppusition
to any agrarian reform.

Bhri Ranga: No, no. It iz the elimi-
nation of the intermediaries.

Mr. Speaker: Order, order. Shn
Guha savs that Shri Earga has been
consistent. But if.Shri Ranga says
that he has not been consistest and
if he takes exception to that, whal
else can be done? (Interruption).

Shri A. C. Guha: 1 fiad from the
record of the proceedings of yesterday
that his objection is not so much tu
preserve the interest of the resal cul-
tivators . . .

Bhri Ranga: Questicn.

Shri A. C. Guha: But his objection
to agrarian reform i3 to protcet the
interests of some urban pcpulatiom
who holds landq in vili~ges. 1 think 1
am quoting his language.

Shri Ranga: Wiat a perverted
view?

Shri A, C. Guha: I think I am
quoting hlg languag= Shri Ranga ia
an old friend of mime. and it ig mno
pleasure for me to diffcr from him
on such fundamental matters as
agrarian reform. India is still having
an agrarian economy. About 75 te
80 per cent of the people live o
agriculture or on agricultural eco-
nomy. So, it ls ol vital importance
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for us that there shculd be no im-

pediment in proceediry with agra-
rian reforms accord:ng to *ha best
inierasts of the coustrv and alsd
according to the decisions of the

party in power.

. The other day there was objertion
that the Government sometimes take
the cue from the Congres; party deci-
gions. I think the party Government,
a3 you have rightly decided, is bound
to act according to the mandztes and
decisions given by the parly. What
has been dacidad by the Al'-India
Congress Committes and what was put
as late as in 1948 in the elc-lion
manifesto of the Conzgress, [ think
there should not be any hesitztion on
the part o’ the Governmeni o give
eff2~t to those pledges and commit-
ments must be fulfilled.

1 think for two or three days in
this Hous>, there was a dzbate as to
the immeoensity of poverty, particul-
arly, poverty in the cural arcas  in
India. We a!l know that thers is appal-
ling poverty and unemployment in ‘the
rural areas, How are w2 to remove
them? Tha first step is to have a
rational agrarian svstem and an agra-
rian polizv. For that we na—e tn take
up drasti~ agrarian reforms. Unless we
e 3o that it is no us2 shedding

tears for the paverty-striken rural
pooulation of “ndia. 1f w2 have any
lov? or anv conrern ‘or th: poor

rura! pennle, T think we snouid heve
no heytation in eff2~ling azravan re-
form and for that anvy stp that is
mercisary should be taken.

Shri Ranga has s‘ated that Gavern-
ment have boen bohaving in an arbi-
tra~v ma-mer I cannot  und-rstand
what is *h- arbitratiness in th's Bl
This Bill is onlv an enah!'ng Bill, pra-
tecting cortam log'stations tha' have
basn passed by diffs-ent l-gis'atu-es
of the cou-trv, So. ths Parilament or
to g» anvthing iniinlly by theis own
01 do anvthing int'al'y by th=ir own
jnitiativs. exoont to remove the anom-
alr af A w=enmr difi~u'tizs  of  the
term “estat~” prevalent in different
regicns creating soc.al and economic
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problems. They are also taking cer-
tain steps to protect legisletive mea-
sures that have already been taken
by diffarent States to give reiief to
the poor peasants, and to give effect
to the agrarian reform prog:amma.

The question of compensation has
also been raised. I do not think there
is any p:ovision or mention of com-
pensation in this Bill. Prof, Ranga
said that compensation will be given
according to some arbitrary standard
or some ante-dated rates. But I think
this Bill does not provide for any
rates of compensation, The compznsa-
tion will be paid by the State Govern-
ments according to the laws prevail-
ing in each State This IHouse and the
Gove:nment hare have time and again,
shown enough concern about the
amocunt of compensation to be given to
any rural people whose land is to be
acquired by Governmeant,

Prof. Ranga has also men'ioned {4at
65 m:llion peasant families will be
affected. I think his clam is as
fantastic as Dr, Lohia's claim that 60
per cznt of the people live on 3 annas
per day. I cannot unders‘and from
wherz he got these 65 million peasant
families , which would m:an at jeast
75 per cent of the population, Had that
bzen the position, I do ro! think any
State legislature would have p2ssed
all thesz Bills Practically all the en-
actments of all the leg'slatures are
enunciat>d in this s:hedu'e. So, a'l
the legislatures of tha country have
passed ceriain laws and they cannot
igno-e th2 fe=lings and interests of 65
m'llion peasint famiiiss or the total
rural p-pulation. As I said, 1 think
his cla'm is as absurd as Dr. Lohia®s
claim that G0 per cent of the popula-
tion are living on 3 annas per day.

Laws have been passed by different
legislatur~s. bu' alwavs there is an
el~mont of un-~ertaintv in a'l the eas-~s,
Several o th=sa laws have already
b-en s'ru~k dnwn, some Lv the Sup==-
me Court and some br the Hich
Courts. The validity of some ether
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taws ls also being questioned in diffe-
rent courts. So, the State Govern-
ments are almost in a state of un-
certainty and they cannot make up
ftheir mind as to how to proceed.
Therefore, this Bill gives only that
element of certainly to the legislative
measures taken by the State Govern-
ments, Article 31B gives enough
power to the State legislatures at any
time to repeal or amend or in any way
change the already existing Acts. So,
by this Bill, there is no compulsion
that the Acts mentioned in the sche-
dule will be as they are now. If neces.
sary, the State Governments or the
legiclatuses of the States can change
any of these Acts. or even repeal any
of them, There is no compulsion that
these Acts will continue as such.

1 am told certain objections have
gome from the Kerala Government. I
think that Bill was considered by the
Central Government and  certain
changes were made under the direc-
tions of the Central Government or
rather of the President.

Shri Bade (Khargena): What about
the assurance given by Dr. Ambedkar
to ryotwari cultivators?

Shri A. C. Guha: Now, having pas-
sed an Act after so much considzra.
tion and consultation between the
State Government and the Central
Government, I think it will not bc pro-
per to exclude that Act from the ache-
dule. That Act has been almost the im-
mediate occasion for sponsoring th's
Bill. That Act has been challenged
and declared u' ra vires by the Sup-
reme Court. I is for the protection
of that Act that this Bill has been
necessitated. Wa cannot allow any
defective language in Constituticn to
stand in the way of implementing
the wishes of these State Govern-
ments. Therefore, I think it wil not
be proper for the Kerala Govern-
ment to urge for the exclusion of
that Act. If necessary, on any subse-
quent date they can make certain
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amendments to that Act if the gltuatiom
demands jt

There is a demand, again by Prof,
Ranga 1 think, that the Bill may be
circulated. But the Bills not being
passed immediately. It is only being
sent to the Joint Committee. In the
Joint Committee, different interests
wiil have enough freedom and op-
portunity to represent their grievan-es
and their views, I am sure the
members of the Joint Committee will
consider the Bill with an open mind.

Considering all these things, I hope
that the motion of the Law Minister
for sending this Bill to a Joint Com-
mittee of both Houses will be accept-
ed. Before concluding, 1 should say
that it is an obligation on the part of
the Government to implement the
p'~dge given io the peasants that the
land shouid bhelnne 4c tho tiller and
that beiween the t'ller and the Gov-
ernment ihere shouid not be any
intermediary {: enjoy any uncarned
przfit, whother he i3 an urban pre-
per.y-hoider ¢ a  rural -amindir,
talukdar. inamdar or anything like
then Th. oh¥le. of Zumindedi
u!? have its logical segience im
the econ:mic life of rural Tndia.

shu

Ch=t Treml Tohap Tayeail. Sr, 1
rise to exiend my qualified support te
this Bill which is before the House.
The Bill, if adopted and la.er suil-
f!.!\f:l- e ieme e ~rigln
powers in the executive which, know-
ing as we do that it is arbitrary and
at times high-handed, might turn out
to be an engine of oppression against
the small peasants who own small
holdings, less than the ceiling provid-
ed in the enactmen.s of the wvarious
States, Unless safeguards are prowi-
pcasa 5 are likelv to be-
come victims of executive arbitrariness
and high-handedness I, there-
f--n -~'t to uyrge very strong'y that
the Government, while bring'ng this
Bill before the House, must without
any mental reservation, assure the
House either by suitable amendments

will wesy

T Ty
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s the Bill jtself or later by suitable
degislation, that the interests of ryot-
warli peasants and other peasants
who hold land under similar c- diff-
srent tenure in other States will be
adequately and fully safeguarded.

We are not concerned with the anti-
zamindari or anti-talukdari legislation
fere. These zamindaris, talukdaris
and other big estates, according to the
#pirit of the Constitution, were aboli-
ghed some years ago. But everyone
of us, the Minister, the Government
as well as my colleagues in this House,
are very much concerned with the 80
per cent or more of those who live
en land, who are small proprietors,
swners of small holdings, tillers who
are owners of the land on which they
#lve. And, it should be our zcalous
concern that the interests of these
peasants, who by their labours grow
wwo blades of grass where one grew
hefore, unlike many politicians and
most Ministers, should be safeguarded,
and  porotected adequatlely. It has
p2en rightly said by a poet that:

“#& boull peasantry, their country’s
pride, |

Whon orce desiroyed, can never be
supnlied ™

Hare. Sir, the Constitution itself in
ita przamble has embodied the eternal
verig ot justice—social, economic and
puiitical-—and this principle of socio-
poonnmie justice applies with  even
greater force, to this class of popula-
tion—more than 90 per cent, who eke
out a ha-e sustenance, from the land
thay live on,

The Minister referred yesterday, in
the conurse o his speech, to the land
reforms that have been sought to be
enforced in the various States of our
coun'ry In the Statement of Objects
2nd Reasons it has been sald -

“Mcreover, many of the land
ref:-m onactmenta relate to lands
which ate not included in an
vatate”

The other dzv. In another context,
#he Minister said that amendments to

SEPTEMBER 19, 1963 Starred Question No.
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160—Ministers’ Accounts 3

in Foreign Banks
the Constitution should be undertaken
only in the national interest or for
social change, real genuine soclal
change. By that yardstick, by that
criterion 1 shall seek to judge thix
Bill before the House.

The Third Five Year Plan has pro-
pounded its objective as follows:

“The objective of planned deve-
lopment is not only to increase
production but also to secure a
social and economic order based
on the values of freedom and de-
mocracy in which justice—soecial,
economic and political—ghall in-
form all institutions of national
life.”

That, Sir, is the grand objective of the
Third Plan and, may I submit in aR
humility, also of the Constitution.

Now, the Bill before the House
seeks {0 amend article 31A of the Con-
stitution, and by that amendment the
Government seeks to equate or put on
a par big estates, zamindaris, taluk-
daris and inams with small ryotward
holdings, with peasant holdings., The
objective is very clear,

The clausc as it was is comprised
only in clause 2(a)(i). That wag the
article as it stands in the Constituticn.
Now, by two more sub-clauses, sub-
claues (ii) and (iii) we have brought

in:

“(ii) any land held under ryotwari
settlement; sub.clause (ii) is  very
sweeping, it is bad enough unless it is
properly safeguarded. It gays:

“(iii) any land held or let for
purposes of agriculture or for pur-
poses ancillary thereto, including
waste land, forest land, land for
pasture and sites of bui'dings
and other structures occupied by
cultivators of land agricultural
labourers and village artisans.”

None has been left untouched, None
of these poorer classes abnut whom
my hon colleague Shri Nath Pal said
that day “it is not a question of per
capita income, it is per capita starva-
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tion in this country™ has been left
out. All these classes, the poorest, the
lowliest and the iowest, in the words
of wishva Kavi Rabindranath Tagove,
the Government has sought to lay ils
cruzl hands on. No class is immune
from the operation of this Bill. Un-
less adequate safeguards are provided
by a vigilant Parliament, by a walch=
ful public forcing their will on the
Parliament, may I ask you in all cou-
s:iencz, in all humility, whether this
will seek, whather this will promote
socio-eonomic justic if the execulive
ac's arbi‘rarily, bazcausa once this is
passed, once this is adoptad, article 31
may—may it is very likely, come into
opera.ion, and article 31 seeks
to acnuire land for g public pur-
pose ard it sezks to empower the exe-
cutive to acquire it with a quantum of
compensation which will be non-
justiciable,

You will re-all, Sir, the grand, al-
most vehement, fiery debates that tosck
place in thz Constituent Assembly and
also, before it cams to thz Constituent
Assembly, in the party. Very
furious, very fiesry and vehement de-
bates took place there. At one stag:—
I hopz I am not divu'ging anvy pirty
secrets—the then Finanee Ministor
threatened to walk out of tha meeting.
A‘ler that a compromise fermula was
arrived at and cmbadied in article 31
of the Constitution. Subsequently,
this article wais amended and wes have
got 31A and 31B also. Now, Sir, this
is a further amendmont, We are socii-
lis's We want to have not merely a
gocialist  society but a democratc
so ialist gacizty. The spirit of demo-
cracy must pervade all the institutions
of national lifee. We do not want
undemocratic or anti-democratic
socialism. that is communism, That
is the distinction from communizm,
We do not wan* efther Stat~ eapitalim
or totalitarian sacia’ism. W= do not
want th- S'atr or th: Governme~t as
g superzamindar. Well, if vou deprive
th~ emall h-~lders arbitarilv  holders
whn have po* 1 acre, 5 a<res 10 acres
or 15 acres of land, lower than tha
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ceiiing proposed in wvarious States, it
comes .o that. There is no hing to pre-
vent the Government from acqu.ring
this land, the ryoiwari lands, tha
peasant holdings, the wvery smull
holdings for a public pu.psse. And,
the quan.um of compensation would
be non-justiciable,

A Communist country iike Russia
liquidated what they call kulaks or
big land holders and aiso some
Mujhiks, th2 small peasants who ob-
structed their si-called laad refcrms.
They were buuherad. Violently,
thousands, perhaps some two or thrve
mi.lions, wore butchzred during
Stalin’s reg'me. But the situation did
rot improve. But here, Sir, if as 1
have stated a! the ou'set, this is im-
plemented, when this Bill  becomecs
law—unies the majority party take it
into its head to amond it suitably, if
they do not take it into their hecai to
amend it suitably and if it is passud
a3 it is— [ fear—God forbid— there
miy be a non-violent liguidation ot
small peasants, and ryo's in this
country. And, his House. rommitt>d as
it is to democracy, to genuine socia’ism
and no* to communism, not {o toali-
tarianism, must safeguard the poor
section of the population.

May I invile your attention, Sir, to
the Statement of Objrcis a:d Reasons.
The Ministzr, T wish, should have b:en
more explicit about certain aspects of
the Statement of Objests and Reasong.
He has rightly drawn the at'ent’'on of
th2 House to land reforms. Certainlv,
we are all for land reforms, But
land reforms for what for a pu pos=.
for an objec ive which is envisag-d,
visualised in th2 Co-stitution. Ceor=
tain'v. we are a7ainst ~on-~~ntrat'on of
wealth, concentration of propertv. But
are we aaginst sma'l  land-holdors,

=sm1!i peasen's who ha'd five or ton
a~r-s af land and whn eks oat  their
livelihoad an that? Then, Si- if wvon

reallr mean s ein-c orem’s iustiee f
ven roallt in'eed to nramats and o ta
brin® ahant sn~n-reanemis iustice 9
the country, yen have to lay your

-
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hands not merely on the rural popula-
tion but also o the urban propertizd
Ppopulation, What bave you done
about urban mil.ionairzs, billionaires
and crorcpathis? Statistics are re-
vealing, and there are peopie in our
country whose income runs into oue
lakh or two iakhs rupees per day.
What have you done about them?
Why do you lay your hands o:ly on
the rural population? That may
hoppsn—nay I am sure it will hap-
pcn that the exccutive will exerc.se
the powers vested in their hands after
the Bill is passed. If Gove.nment is
really anxious abou! socic-cconomiz
justice, it shou!d set about in an
honest manner, straightforward man-
nor, drastiec manner, and stern manner
also. Let them make no distinetion
b:iween the rural populaticn and the
urban population. If it cannot be
done in this Bill, let them give an as-
surance that there will be no discri-
mination betwern rura! population and
urban popu'ation and that they will
comz un wih legisia.ion for the u ban
population also, who are amassing
wealth by hook or crook. They must
at least give that assurance now.

13 hrs.

One or two more poin's and I am
done. tha staltmoant further says thil
the exoressicn “estate’ has been de-
fined differantlv in different Stotes.
The Minister, has got access to mate-
rial which we have not got, We
havs not gat se-retarial assistance, It
has been my misfortune rot to b2
ah’e to find out, to ascertain, how
“psta‘es” hava boen dzfined in various
gstatutes passed by the various States.

1 wish the Min'ster had told us in
what  waves  “a3ztates™ have been
diff2rently defined.

Ta-n. thr Minister has stated t-at

124 or more—'s it 1247 pe-haps 144—
Acts bavs heaen insluded ‘n the Sehes
dule, T =uopos~ it is a reco~d even for
this Parlinm-n* surh h'a~k + lpgis'a.-
tinn. ene hlanket Bl I might ~a" it
mr%ineg t-~m -a'id by on> swe pi-g
stralk~ 144 Ar's arz souTht tn be
validaied exr post facto retrospaclive
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validation, blanket validation at one

time, and the House does not even

know the cont:n.s of these Acts, what
exac.ly they contain, I suppsse none
of thes2 Acts has bzen struck down or
gone to the Supreme Court. Dut
because the Kerala Act has b2en siruck
down, Government thinks that these
other Acts might also by implecation.
be struck down as invalid. But there’
is one Ac!, Act No. 86, which, I am’
told, went to the Supreme Court some
time ago in some connection, the
Bombay Tenancy and Agricultural
Tenants Amendment Act, 1960 and the
Suprems Court in its judgement held
that it was a colourable piece of legis-"
lation and strutk down  that Act,
but that Act finds a place in the list.
of 144 Acis before the Hous2,

I appeal to the Joint Committee to
give careful thought to this  natter
and sea2 that no Act which has buen
already struck down by courts is in=
cluded in this blanket walidation le-
gislation, restrospective legislaiion. I,
thera’o e, siill bzg of the Government,
th: M nister and the House to considzr
well again, consider afresh, in all
sz2riousness, in all conscienze, whether
this Bill will not endanger the r'zhis
to proparty which small p2asants now
enjoy.

Shri  WVasadevan Nalr (Ambala--
puzha): You are agreeing with the
Swatant-a,

Shri Mari Vishnu Kamath: No, ] am
for the peasant; you are anti=
peasant,

Mr. Speaker: Myself?
Sh-i Hari Vishnu Kamath: No, Sir
I m~rant mv cclleague, sitting huore,

I will corrcet myself,

Sh=i Vazu’evan Nai=:
rasckhar is suppert'ng it

Shri Chand-

Shri ITr+i Vishno Kamath: There-
for=. I s2~k an assurance from the
Minister thot th2 rights of these small
peasints wi'l b2 safetuarded, barcause
I am wvery much interested im them,
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though I am not bothered about the

.incorporeal rights of zamindars and
tolukdars.
It must be remembered that the

»ight to properly has not been abo-
Nshed so far. Article 19 is clear on
that point. Article 19(1) (f) gives
the right to acquire, hold and dispose
of property. The only restriction im-
posed is that it can be done “in the
interests of the general public or for
the protection of the interests of any
fcheduled Tribe”. That is the only
westriction that can be imposed.

Therefore, I appeal to the Joint
Lommittee to go into this Bill very
warefully. Every word and every
syllable of this Bill should be carefully
scrutinised so that the interests of the
vast mass of people in this country,
%0 or 55 pcr cent or more of the rural
population who have small holdi~gs,
some of whom may par-aps be hold-
ing only one acre o¢ haif acre, their
rights are not sought to be bartcred
away for a fancied socio-ezonomic re-
form. The.r rights should be jealou-
1y safeguarded, in this legislation jt-
geuf, I poi.ple. Crtherwise, very suil
afiar tha passire (f this B another
Bill should be brought before this
House to impose restrictions upon the
Covernmen’ 30 407t lands within the
oeiling, within prescribed limits shall
not be acquired by the State for a
public pu-pcss, wicnoui payment of
adequate compensation and tha! should
be made justiciable. So, for the small
peazants, proper safeguards must be
included in this Bill itself, or in a
subsequent Bill. I, thercfore, give my
qualified and hesitant support to this
Bill.

13.07 hre

STATEMENT RE: STARRED QUES-
TION N0 7RL_MINTSTFRS AC-
COUNTS IN FOREICN BANKS

Mr. Speaker: T would like to inter-
rupt the proceedings for a short
while. Today morning, during the
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Minusters’ accounts in foreign
Basnks

question hour, ther, was a certain dis-
cussion about the disclosure of ac-
counts held by M:insters in foreigm
banks, I notice that some of the Mem-
bers who raised it particularly, Shri
Tyagi, Shri Bancrjee and Shri Daji
are not present here. It was brought
to my notice by the hon, Finance
Minister that there wag a law prohi- .
biting disclosure of accounts as alse
the trad'tions and that the Govern-
ment was also bound by the same,
shall I say inhibition which the banks
had in disc'esing, even though the
banks had passed on that information
to Government. There is one poink
oz which I would 1'ke to get the help
of the Finance Minister. S'nce he
has a2id that the Minister had author-
ised him to disclose it, without going
into the details mav I know whe-
ther there i3 any harm in doing that
a~d whether he ‘3 prepared to do that,
What is the position?

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, | am
most graiefu, to yeu for proviiing me
an oppoTtun’ty for mikine ol vhat
was perhapg & lapse in my answer this
morn ng. The account referred to is
not a “ank geeount. It 5 on accounl
made yr ® qepounts wity  ceveral
publishers, book publishers. who col-
lected rovaities on behaif of this
prrticu'-~ WMin‘gter  for books
published by them. The total account
is placed before the Reserve Bank
and mcaey withdrawn trom wme (e
time. All that the Ragerve Bank
does is to allow the party, the Minis-
ter concerned, to keep £50 with the
publisher.

An Hom, Member: How much?

Shrl T. T. Krishnamachari: £50.
That is all and that is for purposes of
expenses when he goes to Europe and
England. Sir, the Minister concerned
happens 1o be the Prime Minister of
this country, Shri Jawaharla® Nehru,
whn, ~g —on al] know, has published
geveral books for which he rets
royalties *rom severa] countries, I can
asaure you that in 1961 the totsd
smount payable was £ 733. Since
then he has not kept at any time more

tha



